“#IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM - BENCH

0. A. No.__372 1983

DATE OF DECISION__ 173493

, P.Ke Pushpavally and éthers Applicant (s) -

Mre Me Sasindran =~ Advocate for the Applicant (s)

“Versus .

tD11§u1_oji_llnﬂlji_zfugrﬁi_ﬁuxtgL__EﬂL_Respondent(s)
Secretary,Ministry of Communications,New Delhl and others

Mce PeA. mhangd, AcG c Advocate for fﬁe Respondent (s)

i

CORAM :

‘The Hon'ble Mr. S.P. MUKERJI VICE CHAIRMAN

The Hon'ble Mr. As V. HARIDASAN JUDICIAL MEMBER

Whether Reporters of local papers may be allowed to see the Judgement ?
To be referred to the Reporter or not?

Whether their Lordships wish to see the fair copy of the Judgement?

To be circulated to all Benches of the Tribunal ?

JUDGEMENT

AW N

MR. S. P. MOKERJI VICE CEAIRMAN
We have heard lgegned counsel for both parties and

gone through the documentse The applicants before us are
workiné as Postal Assisténts at pfesent and hawve sought the
same benefit of bonus for their service rendered as RTP
candidates as has been extended to“their comperes by this
Tribunal in b3AL 171/89. A copy of the judgment has been.
appended as Annexure-2 to the appiication. The respondents
on the representations of the applicants denied their prayer,
by the impugned érder dated 14.8.92, Annexure-4 indicating
‘that only those who were parties to the 0.A. are eligible
to get the benefit of that judgment. |

2¢ We feel that if the applicants before us are
'similérly placed as those in 0.A.171/89,the benefits of the



—2m
shonld
Judgment of this Tribunal in that O.A. wwhi also be extended

to themo.. Accordingly, we set aside the 1mpugned order -
dated 14.8.92, Annexure-4 and allow the application with the

direction that the benefit of prmductivity linked bonus for
: O{‘)}a(mcm’n"
their service ;if any,as RTP shall be extended to them if,
C...
like the casuayhogrkers, they hati,putéin 240,days of - -
; e ‘

service each year forfthree4years~ofrmp¢etasbon 31ét~March

ofweach bonus year aftérftheir;récruitment'as RTP-eamdidateé.

The amdunt of productivity linked_bonuS‘would be based on
their-avérage_mgnthly emolumgnts.determined by dividing
théhotalAemolumgétSHfor each accountiné year of eligibility
by 12 and subject-te other cond;tidns)of £he_§cheme
prescrlbed from time to time. Action on the abOVe.iines
shall be cemphtéd within a period of three months from the

date of communicati@n of this order.. . -
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(S. P. MUKERJI)

VICE CHAIRMAN

et | '17.3.93



